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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 5th March, 2010

No. 2—HILA of 2010/10.---The Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development (Haryana Amendment) Bill, 2010,
is hereby published for general information under proviso to Rule 128 of the Rules
of Procedure and Conduct of Business in the Haryana Legislative Assembly :(—

Bill No. 2—HLA of 2019

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT (HARYANA
AMENDMENT) BILL, 2010

A
B

further to amend the Punjab Scheduled Roads and Controlled Areas
Restriction of {nregulated Development Act, 1963, in its application
to the State of Haryana.

Be it enacted by the Legisluture of the State of Haryana in the Sixty-first
Year of the Republic of India as follows:—

1. This Act may be called the Punjab Scheduled Roads and Controlled = Short title.
Areas Restriction of Unregulated Development (Haryana Amendment) Act, 2010.

2. In Sub-section (4) of Szction 8 of the Punjab Scheduled Roads and Amendment of
section 8 of

Haryana Act 41
of 1963.
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Controlled Areas Restriction of Unregulated Development Act, 1963,—

(i) in the proviso, for the sign *.” existing at the end, the sign *:” shali
be substituted; and

(ii) the following proviso shall be added at the end, namely :—

“Provided further that where an application is made for change
of land use for industrial purpose and orders are to be passed by
the Director, the time limit for granting permission shall be two
months,”.
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STATEMENT OF OBJECTS AND REASONS

The provision of existing time limit of three months available to Director
under Sub-section 4 of Section § of Act ibid to decide the application for change
of Jand use permission vis-a-vis the need to expedite thie permissions for industrial
uses has been re-examined. It has been decided to reduce the time limit to decide
the application of change of land use permission for industrial uses from existing
three months to ‘sixty days’. Therefore, the amendment in Sub-section 4 of
Section 8 is proposed.

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

Chandigarh : ‘ SUMIT KUMAR, -
The 5th March, 2010 ' Secretary.
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46955—H.V.S.—H.GP, Chd.
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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 8th March, 2010

No. HVS-LIB/1/2009-10/12.—The Hon’ble Speaker has been pleased to accept the resignation of Shri Akram
Khan, Deputy Speaker as Member of the Library Committee with effect from 5th March, 2010 (A.N.).

By order of the Hon’ble Speaker.

SUMIT KUMAR,
Secretary.

HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 8th March, 2010

No. HVS-LA-39/2010/14. —The Hon’ble Speaker has been pleased to accept the resignation of
Shri Om Prakash Chautala, M.L..A. Leader of Opposition from the Membership of the Business Adv1sory Committee

of the Haryana Vidhan Sabha with effect from 8th March , 2010 (A.N.).

By order of the Hon’bie Speaker.

SUMIT KUMAR,
Secretary.
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